
RAJYA SABHA (15 May, 2002] 

Ill-treatment of patients in the Bhopal Memorial Hospital 
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Ban on use of Tobacco 

SHRI MURLI DEORA (Maharashtra): Sir, the Supreme Court has 

recently directed that smoking must not be allowed in public places. Although 

several States have issued necessary orders in this direction, yet some States 

are still to take any action on it. It is, therefore, urged that the Central 

Government must issue appropriate directives immediately to such States to 

comply with the orders of the Supreme Court. 

Since smoking causes irreparable loss to health, no promotional 

advertisement should be allowed. 

Even in States where the orders banning smoking in public places 

have been issued, one can find people smoking in buses, trains, offices and 

various other public places. The law-enforcing authorities in these States 

should be directed to enforce the orders strictly and people violating the 

directives must be punished. 

†Transliteration of the speech in Persian script is available in the Hindi version 

of the Debate. 

204 



[15 May, 2002] RAJYA SABHA 

The Central Government should also issue necessary orders 
bringing down the percentage of tobacco used in products like gutka, pan 

masala, zarda, etc., and there should be strict quality control over the 

manufacturing of such products. 

Tobacco products must not be sold to the children below the age of 

21 years and no sales outlet of these products should be allowed to function 

within a radious of one kilometre of such schools/colleges. 

The use of tobacco products should also be restricted to save people 

from diseases like cancer. 

A portion of the revenue collected by the Government from tobacco 

products^ should be earmarked for cancer hospitals for treatment of such 

patients. Protecting the health of citizens is protecting the health of the nation. 

Hence it is the duty of the Government to ensure that use of tobacco by the 

people is minimised so that spread of killer diseases like cancer is checked. 

SHRI EDUARDO FALEIRO (Goa): I associate myself with him, Sir. 

We can begin banning tobacco in public places with Parliament House itself. 

SHRI B. S. GNANADESIKAN (Tamil Nadu): I also associate myself 

with him. 

DR. V. MAITREYAN (Tamil Nadu): I also associate myself with him, 

Sir. 

Need to re-start purchase of mustard at support price in Rajasthan 
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